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INTRODUCTION

I, the Chairman of the Public Accounts Committee, as authoris-
ed by the Committee, do present on their behalf this Hundred and
Seventh Report on Audit Report (Civil) 1969 relating to the Min-

istries of Home Affairs, Externa] Affairs and Department of
Parliamentary Affairs.

2. The Appropriation Accounts (Civil) 1967-68 and the Audit Re-
port (Civil) 1969 were laid on the Table of the House on the 18th
April, 1969. The Committee examined paragraphs relating tn the
Ministries of Home Affairs and External Affairs and Department of
Parliamentary Affairs at their sittings held on the 16th July, 1969,
(FN) 31st October, 1969, (FN) and 22nd January, 1970. (FN). The
Committee considered and finalised this Report at their sitting held

on ———————  The Minutes of these sittings form part of the Report
(Part II*).

3. A statement showing the summary of the main conclusionsjre-
commendations of the Committee is appended to the Report (Appen-
dix IV). For facility of reference these have been printed in thick
type in the body of the Report.

4. The Committee place on record their appreciation of the as-
istance rendered to them in their examination of these accounts by
the Comptroller and Auditor General of India.

5. The Committe would also like to express their thanks to the
Officers of the Ministries of Home Affairs, External Affairs and the
Department of Parliamentary Affairs for the cooperation extended by
them in giving information to the Committee during the course of
evidence.

New Drvui; ATAL BIHARI VAJPAYEE,
April 4th 1970. Chairman,
Chaitra 14th 1892 (Saka). Public Accounts Committee.

*Not printed (one cyclostyled copy laid on the Table of the House and
five coples placed in Parliament Library).
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CHAPTER 1
MINISTRY OF HOME AFFAIRS
Audit Paragraph
Delay in posting of officers to duty posts
In paragraph 2.8 of their 62nd Report, the Public Accoynts Com-
mittee (1966-67) considered a case where an officer of Government was
kept without any charge for long time; and observed that apart from
entailing infractuous expenditure such a case was likely to bave a
demoralising effect on the administraiton.

1.2. Five recent cases, where officials were not pested o duty posts
on return from leave or deputations are mentioned below:—

Name of Period during which the Emolomems

officer. officer was withoutr any per
charge mongth
Rs.

A. 1-9-68 10 1-7-69 . 4.075 Posting orders of the
officér have noc yet
been issued (Feb-
ruary, l¢9).

B 1-g-67 10 15-1-68 . . 1,975

C 5-5-67 to 15-8-67 . . 1,425

D 14-7-67 to 8-10-67 . . 1,775

E 11-9-67 to §-10-67 . . 2,178

{Paragraph No. 133—Audit Report (Civil,) 1969.]

1.3. During evidence, the Committee were informed that proposals
in regard to postings of officers above a certain level have to b¢ ap-
proved by the Appointments Committee of the Cabinet. This Com-
mittee consists of three Members with the Prime Minister 2s the
permanent Chairman, the Home Minister as a permanent Member
and the Minister in charge of the Ministry or Department in which
the appointment is proposed to be made. The Appointments Com-
mittee does not meet as such: proposals are mooted on files and pro-
cessed through the filles which are seen by all the Members of the
Committee. .

14. Indicating the difficulties experienced in finding a suitable for
‘A’ the Cabinet Secretary stated that he had to wait for a post from
September, 1968 to July, 1969. The expenditure incurred on
salaries and allowances during this period was Rs. 40,780. This was
rather “sn unusual case”. The officer enteréd service in the UP.
Cadre of 1.C.S, from which he was permanently seconded to  the
foreign service. From 1947 to 1959 he held various posts in the Mis-
sions sbroad and in the Secretariat. Subsequently he hold the post



of Joint Secretary, Additional Secretary and Secretary. When the-
UNCTAD Conference was held, he was deputed for the work of or--
ganising the Conference. The post to which he was deputed lapsed
on 1lst May, 1968 and the officer went on leave for four months.
When he returned from leave, there was no post at the Secretary’s.
level “readily available for his posting”. “Several proposals were-
pushed up” to the appointments Committee. Efforts were made on
3rd September, 5th September, 11th September, 17th September and
3rd October, 1968 to adjust him in a post at the level of Secretary
in the Departments of Communications, Food, Commerce, Rehabili-
tation and Statistics. “For various administrative reasons none of
the proposals materialised.” Several suggestions were put up there-
after also. On Ist January, there was a post in the Ministry of
Works, Housing and Supply. But the Minister raised an issue that
he would like to have two posts, existing in the Ministry to be com-
bined. Early in March, Government tried to get the officer fitted
into a job in Foreign Affairs in one of the Missions which almost
went through. But then “for good reasons”, this did not materia-
lise. Ulimately a post was found for him from 1st July, 1969. This
particular post would last for six months and relates to foreign lan-
guage requirements of the External Affairs Ministry. A particular
questionnaire has been given to him to prepare a programme and a
scheme, As soon as that is over the post would become re-
dundant............. There is another jog in the office which may
require his services”

1.5. In regard to the other officers mentioned in the audit para-
graph, namely, B,C.D and E, in whose case there was a delay rang-
ing from 25 to 137 days in fitting them in suitable posts (expenditure
on their salaries and allowances: Rs. 20,434), the Secretary, Ministry
of Home Affairs explained the position in the following terms:

“In these four cases the officers had to wait compulsorily for a
period ranging from less than a month to 4§ months. In
each case the Establishment officer started making efforts
to fix up the officer while he was still on leave. In each
case the officer had gone on leave and there was difficulty
about his posting on return from leave. We have roughly
100 postings of Central Secretariat officers at the level of
Under Secretary and Deputy Secretary in a year. In 1987
and 1968 there were about 200 postings; out of these there
were four postings in which there was compulsory waiting.

Generally, the Establishment Officer offers the name of the
officer to the Minisiry or Ministries where there is & vacan-
¢y and the attempt is to persuade the Ministry to accept
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implement this decision with ¢ffect from 28rd Februsry,
1968.

The post of Director-in-charge, Ptpelines Division of the
10.C. was, therefore, abelished with effect from 23rd
February, 1968 and the officer became aecordingly avail-
able for posting elsewhere. Since the time it was known
that the officer would become available his name was
suggested for the following posts:—

Name of the post Date when suggested

Commercial Manager. FoodCorporation of

of India (Department of Food) . . . . 1-1-1967.
“Chief Controller of Printing & Stauonery, Muustr) of

Works, Housing and Supply. . . 19-12-1967

Iror & Steel Controller. Calcurta (Departmcm of Iron

and Stecl). . . 3-1-1968
“Chief Secretary, Himachal Pradesh. . . . §-2-1968
Commercial Manager, Fooa Carporanon of Indxa.

(Department of Food). . . I5-2-1968.

Since the officer was not selected for any of the above men-
tioned posts, the matter was placed before the Central
Establishment Board regarding his next posting. The
Board considered this question at 7 meetings held on
4th Rpril, 18th April, 25th April, 2nd May, 16th May, 27th
May and 6th June, 1968. The Board advised that the
Ministry of Commerce (now Department of Foreign
Trade) should find a suitable posting for him. The Com-
merce Secretary informed the Secretary (Servites) on
the 8th July, 1968 that they had selected the officer for
appointment as Development Commissioner, All Inida
Handicrafts Board which post was in the scale of
Rs. 2000-2250. Since the officer was previously working
in the scale of Rs. 2500-3000. It was suggested that he
may be allowed pay in this post @ Rs. 2500/- .M., On &
personal basis. The Board approved this proposal at
their meeting held on 15th Julv, 1968. The officer was
also allowed to take over the post of Development Com-
mdssioner, All India Handicrafts Board on the 15th July,

1968 (FN).

Pending his actual posting, the officer remained on leave
from 8th February, 1968 to 5th June, 1968 and from 6th
June, 1968 to 14th Julv. 1988 he had to remain on com-
n~ulsory waiting, as he had no leave on average pay to
his credit for this period. A salary of Rs. 2500i- p.m. has
been authorised for the period of waiting.”
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' Audft have pointed out that, apart froni the case mentioned by
the Ministry above, there was an another offiver—Setretary, Depifit-
ment of Parliamentary Affairs—who had to wait from 7th June, 1967
to 16th July, 1967, before he could be posted as Cemmissiones: of
Social Welfare and Ex-officio Joint Secretary. The emeluments peid
to him during this period amounted to Rs. 3496.

1.7. The Cothmittee pointed out that for posting of officers below
the rank of Secretary, the procedure adopted by Governmént pro-
vided for the matter being specifically reparted to the Appointmients
Committee of the Cabinet, if a posting did not materialise 1n time.
According to the representative of the Ministry of Home Affairs, this
had eliminated delay in posting. The Committee enquired whéthér
some simflar procedure could not be adopted for appointments to
higher posts like Secretaries to Government, so that cases of the type
reported by Audit may not recur. The Secretary, Ministry of Home
Affairs replied “it can be done up to a point. But, a Minister may
accept a Deputy Secretary who may not be entirely up to his expec-
tations but who is found suftable. But he would not accept a Secre-
tary who ig not up to his expectations”.

1.8. Asked whether in appointments of this type, the Ministers’
choice was final, the Cabinet Secretary replied: “At this level, various
points of view do arise. Compatibility is one of them. The Minister
does have some say in the matter”. When the Committee enquired
whether situations of this type, could arise in future, it was stated:
“I would not say a categorical ‘No’........ To be frank, I have not
yet found a remedy....” It was added by the Secretary, Ministry of
Home Affairs: “I can only say, as the Cabinet Secretary has said, that
we cannot say categorically that such a situation will not arise in
future. I can say, with some experience of the last 13 years, that this
is the second case® of this kind that has arisen....................
‘We only hope that such a case will not arise in future. We will try
to do our best to see that such a case does not arise........ At the
lower levels (below Secretary) we have evolved a procedure which
T hope will prove satisfactory”. He stated further: “At the Secretary’s
level the vacancies are few indeed. As you go lower down the num-
ber of vacancies increases. Therefore, it i3 much easier to fit in a
person at the lower level.

1.9. The Committee enquired whether cases df this type would
not have a demoralising affect on the services. The Secretary, Minis-
try of Home Affairs replied: “It is certainly something winch is dis-
tressing and cannot say that a case like this will raise the morale of
the services. Tt may have some unfortunate effect on the morale”.
Asked further whether experiences of this kind will not deter Gov-
ernment servants from going on leave, the witness stated that “by
and large” officers who proceed on leave return to their posts. It is

*Vide pers 23 of P. A. C's. 6Ind Report (Third Lok Sabha),
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only when an officer goes on very long leave, it becou;es diaﬁcult to
make temporary arrangements in his place.

1.10. The Committee pointed out that “there is in ihe mind ot
the public a very persistent idea that we have an excess of high-
ranking officers”. They enquired whether it was because of thig that
Government could not find a suitable assignment for “A”. 'The Secre-
tary, Ministry of Home Affairs stated that “Government are aware
that there is a general impression that the administration is top
heavy”, but submitted that it was his “considered judgement......
that our administration, if anything, is bottom-—heavy and not top
heavy”. He added: “I have had occasion to make a comparison of our
structure with the structure in several other countries and I would
not say that, compared to other countries, we have a top-heavy struc-
ture”. The Committee pointed out that there is “a vicivus circle be-
cause a bottom heavy structure requires a top-heavy superior cadre”.
The witness stated:

“This question has been examined from time to time. Some
years ago in the Home Ministry itself we made & close exa-
mination of it and reduced the staff at the lower levels by
about 30 per cent. Of course, we waited until they could
be absorbed and fitted elsewhere. We stoppec {resh re-
cruitment so that people could be adjusted and did not
have a feeling that they were not wanted. Periodicaily we
make a review and try to adjust people but I wuuid say that
still there is room for a further review and, I think, some-
thing is likely to be set in moticn in a systematic way
while considering the recommendations of the Administra-
tive Reforms Commission”.

1.11. The Committee asked for details regarding the recoromenda-
tions made by the Administrative Reforms Commission on the ques-
tion of staffing pattern in Government offices and the action taken on
these recommendations. In a note on this point, the following infor-
mation has been furnished:

“The problem of overstafing in the Government offices has
been dealt with in the following reports of the Administra-
tive Reforms Commission:—

1. Report on Finance, Accounts and Audit.— Para 62 and Re-
commendation No. 15, where it was recommended that
proposals for additional staff or creation of new posts
should be considered by an independent agency namsly
a well-equipped and well-trained Staff Inspecticn Unit.
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2 Report on the Machinery of the Government of Indis and
its Procedures of Work.—Paragraph 119 to 136 and Re-
commendation No. 14. It may be mentioned in this con-
nection that the Study Team (Deshmukh Study Team)
on the Machinery of Government of India and its Proce-
dures of Work, observed that there were too few officers
and too many dealing hands. In a typicai secretariat
wing the proportion between officers and the dealing
hands was 7 : 48. To remedy this defect the Study Team
recommended the introduction of the desk cfficer system,
which has been broadly supported by the Administrative
Reforms Commission in recommendation N-. 14.

3. Report on Personnel Administration.—Paragraph 21, 22,

23, 28, 29, 30 and 31 of Chapter IX and Reccmmendation
No. 87.

4. Report on Delegation of Financial and Administrative
Powers.—Paragraphs 4 and 5 of Chapter 11I. The
Reports referred to at items 2, 3 and 4 above are under
the consideration of Government, The recomicendations
referred to in the Report at item No. 1, narn=ly Finance,
Accounts and Audit, was no' accepted by the Govern-
ment in view of certain practical difficulties. However,
the Administrative Reforms Commission hus reiterated
their suggestions in their Report on the delegation of
Financial and Administrative Powers where they have
made some suggestions to overcome the difficulties point-
ed out by the Government, “This Report, as already men-
tioned, is under consideration.” Although no general de-
cision applicable to the entire Government has yet been
taken regarding the introduction of the desk officer sys-
tem the Department of Administrative Reforms during
the course of its studies has recentlv recommended the
introduction of this system in a few organisations such
as the Police Wing of the Ministry of Hom> Affairs and
the Shipping Coordination and Chartering Grganisation
of the Ministry of Shipping and Transport.”

1.12. The Committee enquired whether the experience in these
cases did not indicate that the record of the Government servant
concerned was not so good. In the circumstances, they asked whether
Government could not have prematurely retired them after giving
admissible terminal benefits. The Secretary, Ministry of Home Aff.
airs replied “Here the problem is not about a man who mey not be
particularly good, butnbwtapmnforwhomwemnotlbhto
find & job. That is a wholly fortuitous misfortune. Weeding out
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has got to be done and systematically done. But the axe should not
fall on the man without a job at a particular time”. It was added
that prematurely retiring persons whom Government are not able to
fit into jobs due to the fortuitous circumstances of their proceeding
on leave would amount to “inflicting a dmcnminatory punishment
on him compared to others who may be equally bad but who are
kept on, because they have not vacated the posts by going on leave.

1.13. The Committee regret that, due to delay in finding suitable
posts of certain officers on their return from leave/deputation,
Government had to incur an infructous expenditure of ahout Rs. 68,000
as salaries paid to them for the period of their ‘compuhory wait-
ing’. In one case alone, involving an officer of the rank of a
Secretary, the period of waiting amounted to as much as ten months
and the official had to be paid during this period salaries amounting
to Rs. 40,750,

1.14. The Committee had occasion to comment on a similar case in
paragraph 2.8 of their Sixty-Second Report (Third Lok Sabha).
Apart from entailing infructuous expenditure, the recurrence of these
cases will have a demoralising effect on the administration.

1.15. The Committee would like effective procedures to be evolved
te prevent repetition of cases of this kind. A drill for this purpose
is stated to have been worked out in respect of appointments to
posts below the rank of Secretary to Government where the fear
that the matter may be brought (o the notice of the Appeintments
Committee of the Cabinet is stated to have worked as a deterrent
against delays. For appointments to the level of the Secretary, it
is the Appointments Committee of the Cabinet which has to approve
the appointments, A procedure will have to be worked out to
ensure that all proposals are processed for approval by this Com-
mittee well in time,

1.16. There is another point which the Committee would like to
mention in this context. There are grounds to beliove that a number
of organisations under Government carry surplus staff en their rells.
The Committee had called attention to this matter in paragraph 1.8 of
their Ninetieth Report (Fourth Lok Sabha) where (hey had painted
out that on an average one out of seven posts was found surplus
in organisations examined by the Staff inspection units of Ministzy
of Finance between 196465 and 1968-80. The studies conducted by
the staff inspection unit had also disclosed that the number of murpiny
wosts bas temded to imcrense over the years. The findings in a Iater
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Inspection Unit as recommended by the Administrative Reforms
Commission.

Andit Paragraph
Extra Expenditure

1.18. In response to a tender for transportation of supplies in N.E.
F.A. during 1966-87 a contractor offered Rs. 6 per quintal for Mohan-
bari-Miao as against his rate of Rs. 23.75 per quintal accepted for
1965-86. The tenders for 1966-67 were opened on 14th February
1988 and finalised on 31st March 1966.

1.19. On 17th March 1966 the Director of Supplv and Transport
entrusted this contractor with carriage of 6,000 quintals of rice from
central godown at Gauhati to Miao by 31st March 1966 and paid him
at Rs. 30.05 per quintal (Rs. 6.30* per quintal from Gauhati to Mohan-
bari and Rs. 23.75 per quintal for Mohanbari to Miao). The require-
ment was based on the indent of Circle Officer, Miao for stock piling
for monsoon season against which it had already been decided that
despatch from Gauhati to Miao should be completed by 30th April,
1966. Between 25th and 30th March 1966 the contractor carried 5,982
quintals of rice from Gauhati to Miao and was paid Rs. 1.80 lakhs.

1.20. Had the carriage been deferred till 1st April, 1966 when the
new rate of Rs. 6 per quintal was to come into force, the department
could have saved extra expenditure of Rs. 1.06 lakhs.

1.21. The case was reported to Government by Audit in May
19068; their remarks are awaited (January 1869).

1.22. The Committee enquired about the stocks with the cirgle
officer, Miao at the end of March, 1968. They were informed that the
circle officer had 9191.83 quintals of rice in stock at the end of March,
1008. The Committee asked on what basis the orders for despatch
of 8,000 quintals of rice to the circle officer were issued as late as 17th
March, 1966, particularly when it had become known at that time

TApproved Tete of another Contractor. {Paragraph 41—Audit Report (Civil),
1969}
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that the contractor had offered rates much lower than the current
rates. The reduced rate would have become effective from 1st April..
‘The Committee enquired whether, in view of this, the despatch of
rice, which actually took place between 25th March and 80th March,
<ould not have deferred for a few days till April, saving Government
thereby an extra expenditure of Rs. 1.06 lakhs. The Committee
were informed that there were two indents from the circle officer,
Miao, one for 6,308 quintals and another for 6,000 quintsls, These
were placed on 5th January 1966 and 15th January, 1966 respectively.
‘The latter indent had been complied with by 14th March, 1966, when
the circle officer, Miao asked for compliance against his earlier indent.
The Director of Supply and Transport after reviewing the position
ordered for 6,000 quitals to be despatched. It was added: “The deci-
sion to stockpile rations for the monsoon period by March, 19686,
was taken due to apprehension of breach of communications during
the monsoon. When the decision was taken, bridges over the two
branches of Kharsang river had just been constructed and it was fear-
ed (as it actually happened in June 1966 in case of one bridgey that
these bridges which were of timber construction might not be able
to withstand the heavy rains and floods. Further, the problem of
transporting rice from Miao to the settlement sites had to be taken
into account. This transport had to be in small head-loads and was
possible only in fair weather. However, looking at the entire matter
in retrospect now, it appears that the postponement of at least a part
of the transportation till the beginning of April 1966, would not
Mwave caused any great harm to the regular supply of rations to the
refugees a: monsoon generally breaks out in that area as late as
June.”

1.23. The Committee were also informed that the case was refer-
red to the Central Bureau of Investigation on 15th July, 1969. The
investigation was yet to be completed.

1.24. The Committee note that Government transported 5982
quintals of foodgrains between 25th March, 1966 and 30th
1968, when they could well have deferred the transport for
days till April, 1966, when the same contractor could
asked to tramsport them at rates which were much lower.
resultant extra expenditure was Rs. 1-08 lakhs. The ease Is
to have been referred to the Central Bureaun of Investigation.
Committee would like to be apprised of the findings and the
taken thereon.

beborsi



MINISTRY OF EXTERNAL AFFAIRS
Audit paragraph
Ezxcessive office accommodation of an Indian Mission abroad

2.1, An Indian Mission abroad is housed in four buildings three
of which with effective office space of 51,579 sq. ft. have been taken
on long lease on a rent of £20,250 (Rs. 3.65 lakhs) per annum and

the other one (effective office space of 25,943 sq. ft.) has been taken
on rent of £37,242 (Rs. 6.70 lakhs) per annum. Accordi

rding to the
scale laid down by Government, the Mission should have only 50,808
3q. ft. of effective office space against 77,522 sq. ft. (after excluding
the area occupied by gangways, records etc.) the Mission has.

2.2. The Mission's surveyors had indicated in January, 1964 and
September, 1965 that the landlord of one of the leased buildings (hav-
ing an effective area of 13,163 sq. ft.) might wish to terminate the
lease (which otherwise expires by June, 1969) and in that event the
Mission would have the advantage of being freed from the liability
(it has under the lease) of restoring the building, on expiry of the
full lease period, to its original condition. In January, 1968 Audit
suggested that in view of the surplus office space the Mission might
agree immediately to the landlord terminating the lease and, further
that 9,483 sq. ft. of surplus space in the other rented building surren-
-dered. This would have brought down the surplus office space from
26,714 sq. ft. to 4,088 sq. 1. resulting in a saving of £20828 (Rs. 3-75
lakhs) per annum. No decision has been taken so far (December,
1968). ‘

[Paragraph 35—Audit Report (Civil), 1868).

2.3. The Committee drew the attention of the witness to the fact
that the Mission was housed in four buildings, out of which three
buildings (effective office space 51,579 sq. ft.) had been taken on
long lease on a rent of Rs. .85 lakhs per annum and the other one
(effective office space 25,043 sq. ft.) had been hired on a rent of
Rs. 6.70 lakhs per annum. The Committee desired to know why there
was such disparity in rent. The Secretary, Ministry of External
Affairs stated that the buildings had been rented at different points
of time on different terms and conditions. One of these buildings
‘belonged to the Government of India. The other three buildings
‘were Jeased in 1040 and 1M8. Of these, one of these is a British

11
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Government owned building which was at one tire a prisoner-of-
war camp and it is being shared.

2.4. In a note containing further information on the above point,
the Ministry have furnished the following information:

Building Effective Rent Date of Date of
office building  expiry
space hired

Indian House 26,700t Ground rent 25-12-27 24-12-2926°
{owned by sq. ft. £ 6000 or
Government) Rs. 1,08,000°

55, Jermyn Street 12,200 £8500 or 24-6-48 23-6-1969

sq. f1. Rs. 11,333
per annum<a,

8, South Audicy 9,000 £ 5750 or 25-12-48  24-12-2047
Street sq. f1. Rs. 1,03,500*
per annum.
Bromyard Avenue, 29,700 £ 28770 or 29-9-54  24-12-1970
Acion. sq. ft. Rs. 5,17.8607:
per annum.

2.5. The witness also stated durmg evidence that the Mission gave
up the building at Jermyn Street on expiry of the lease therefor. The
Mission have also decided to give up the other building at Bromyard
Avenue, Acton in the next two or three years.

2.6. The Committee pointed out that, as against the effective officer
space of 77,522 square feet actually hired by the Mission, it was en-
titled, accordmg to the scales of accommodation laid down by Gov-

*at xhc present rate nf cxchange
@at the old rate of ¢xchange—pre-devaluation Re. 1 =1 sh, 6d.

tAn additional space of 4356 sq. ft. has since been created under seventh
floor of this building.
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ernment, only to 50,808 square feet. In other words, the Mission had
26,714 square feet of surplus accommodation. The Committee ssked
why excessive space had been hired by the Mission. The witness
stated that there was difficulty im tailoring the accommodation to the
fluctuating staff position. In 1947, the Mission had a staff consisting
of 1165 personnel. After 1947, there was some slight increase due
to developmental needs, the needs of the purchase and supply depart-
ments and Accounts Officers and Financial Advisers who had to be
appointed. The staff in the Mission continued to grow till 1956-57
and upto 1958 it used to have 1300. From 1958 onwards there had
been a very steady attempt at cutting down the surplus establish-
ment and pruning some of the unnecessary staff. As on 1969, there
were 738 people in the Mission. The staff in the Mission’s office
belonged to several Ministries of the Government of India and partly
to the Ministry of External Affairs, who had the overall adminis-
trative control. The Mission was recently visited by the Inspectors
of the Ministry who had gone into the staff position once again and
recommended a further reduction in some of the wings—some of
the associated wings. That would bring down the Mission’s staff
to the level of 500. The witness added: “We hope that this reduction
will be achieved in the course of the next two or three years.”

2.7. The Committee drew attention of the witness to paragraph
1.16 of their 46th Report (Fourth Lok Sabha) regarding work-load
studies conducted by the Staff Inspection Unit of the Ministry of
Finance and enquired whether it would not be appropriate that the
Staff Inspection Unit of the Ministry of Finance should be cntrusted
with the work of conducting work-load studies in the Mission instead
of the inspectors of the External Affairs Ministry. The witness stated
that the staff requirements were assessed on the basis of work studies
conducted by the Internal Work Study of the External Affairs Minis-
try in addition to the studies conducted by the Work Study Unit of
the Ministry of Finance. The Ministry of External Affairs had its
own O&M unit which also conducted work studies both at head-
quarters and in the Missions abroad. The inspection carried out of
the Missions abroad was a joint inspection—one of the inspector was
a senior officer of the External Affairs Ministry and another a senior
officer of the Ministry of Finance. Whenever the need of a special
amessment was found, a special unit of the Ministry of Finance was
associated.

28. At the instance of the Committee, the Ministry have furnish-
ed data of the sanctioned strength and actual strength of the Mis-
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slon during each of the last five yeirs as shown below:

Y Stscionst Aial
: strength  strength

- ——

196465 . . .« . . . 1011 935
1963-66 . . . . . . . 988 893
1966-67 . . . . . . . 958 878
1967-68 . . . . . . . 853 773
1968-69 C e e e e 814 738

29. Audit have informed the Commitiee that the above figures
include—(i) figures relating to Tourist Office, London and Consular
Offices at Liverpool, Birmingham, and Glasscow and (ii) posts of
chauffers messengers labourers (which should not have been taken
into account for calculating accommodation requirements as the avail-
able accommodation figures have been worked out after excluding
messengers, lobbies).

It may also be mentioned that the figure of 814 shown against the
year 1968-69 includes 162 such posts.

210. A summary of the proposals for reduction of staff contain-
ed in latest Inspection Report (June—July, 1969) of the Foreign
Service Inspectorate of the Ministry has also been furnished as
under:

e | — e St

Indie- Local

based
“y. Ministry of External Affaire

(a) Secretariat . . . . . . -—10
() Political Department . . . .. —s
(c) Establishmenmt Department . . . —6 —16
(d) Pinance Department . . . —1 -1
(¢) Consular Department .. . +6 -11
1) Legal Adviser’s Department . . +141
3 X +1 -
(h) Accounts Deprrtment S +3 -
(D Security Guards . . . . . +3 ..

’§) Minor Grades . . . 70

sl

—160,
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3, Ministry of Commerce (Commerce Depart-~

ment) 42 ~10
3. Ministry of Education

(Education Department) — =
4. Ministry of Health

{(Med. Acdv. Department) -1 -3
§. Ministry of ‘Transport

(Seamen’s Welfare Office) — -1
6. Minisiry of Tourism .

{India Tourism Office) — —
- . Ministry of Railways

(Railway Adv. Department) -3 -1
8. Ministry of Works, rlnusmg and Supply

(ISM) . . -9 —40
9. Ministry of Defence :

) Army -IU —2

(i) Navy —3 —9

(i7) Air Force —3 —6

—21 —237

NoTte.~Government’s final decisior on these recommendations has not

yet been taken.”

2.11. In regard to the review of stafl strength in other mis-
sions visited by the Staff Inspection Unit, the following position

has been indicated:
() Khatmandu

“Recommendation regarding Action taken
reduction of posts
India-based India-based

Second Secretary . z‘ﬁ One post of Second Secretary to be
Registrar : 1 reduced shortly. Post of Regis-
Asgigtant . . 6 trar 10 be retained. Five posts
Hindi btc.,nogruphcr . 1 of Assistants 10 be retained. Hindi
Clerk . : 2 Sttmgmphcr to be reduced in-
Steao-typist : 1 April 1&;‘«; post of Ansis~
S/Guard . s tarefin lieu of the post of clerk

‘Down gradation of the pou of Civil
Surgeon to Asstt. Surgeon.

roberegueced. Post of %
typist to
o%%mlSurgtmtob'emd.



(i5) Colombo

Local
“As recommended by
Staff Inspection Unit

India-based

First Secretary
Assistant ) .
Personal Assistant

Clerk . .

Local
Senior Clerk
Sinhala Translator
Junior Clerk

Peon . :
(FSIs’ 69)
Local
Clerk .
(ti€) Ranmgoon
India-based

SIU (October-November, 1967)

16

24

W o e W N o N

—

Registrar (Report received in 1968} 1

Clerk
Local

Agsistant

Clerk

Dafrry

Peon

Indra-based
FSIs

December, 1967 (Report recetved in
1968}

Counsellor
Registrar
Assistant
Clerk

2

2
3
2
3

I
2
1
2

2.12. Referring to the question
dation acguired by the Mission. the witness stated: “Our own cal-
culations which are based on slightly different scale and slightly
different consideration indicate only 8,000 square feet, which is in
excess of our requirecments. Our calculations are based not so
much on the scales which were laid down as guide-lines in 1954

Reduction of the posts as recom-
mended has been done in full.
So also, is creation of additional

posts.”

Fully implemented.

regarding excessive accommo-
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but on practical utilisation of space. For example, it would not
be possible to take into account certain corridors or certain areas
‘which do not have adequate security arrangements as accommodation
suitable for offices. Secondly, we have certain sections in every
Mission which function as secret sections—for example, security
room or the cash section—where the utilisation cannot be strictly
limited to the demands of staff........ -... The scales are to be
‘recognised as guidelines on determining what will be the require-
‘ments of a particular Missicn. In most cases our Heads of Mis-
‘sions do not have the financial powers to conclude the leases for
the accommodation without a reference to Government. A refer-
ence to Government is required to be made giving full details of
the building proposed 10 be rented. the space available, the type
of buildings, the amount of space required to be used for public
‘purposes. And it is onlv after the External Affairs Ministry in
<consultation with other Miuisiries such as Defence, Works, Hous-
ing and Supplv and others, go into every single details, the Gov-
ernment approves of renting the accommodation.”

2.13. The Committee pointed out that according to the Audit
paragraph, the Mission was having 26,714 square feet of surplus
accommodation while accoraing to the witness, the surplus accom-
modation was 8000 square feet. The Committee desired to know
-the reasons for the variation. The witness stated: “There iz a
difference in the scales which Audit has taken into account and
which our Mission has reckonied. We have gone by UK. scales
.of accommodation rather than those laid down by us here, for
the single reason that we have a large staff based on UK. condi-
tions. I am not suggesting that this is altogether a satisfactory
reply. Tailoring accommoaation to a reducing staff presents
great problems. Ten yvears ago we had 1300 people; today we
have 750 people. We are n the process of reduction of staff and
also of accommodation. There is a timelag and that could be inevit-
able to some extent. We have alreadv given up one building
which had an area of 12.200 square feet. That more than accounts
for the discrepancy that exists today. We have also decided to
give up another building in Bromyard Avenue which has an area
of 29.700 square feet. This will mean that within the next 2 or 3
years when the staff will be reduced to the level of 500, accommo-
dation will be reduced to the level of 47,000 or 48,000 square feet,
or 40,000 square feet which will be just commensurate with the
staff requirements. At that stage 1 hope it will be static but if the
situation of the staff is no longer static, these considerations may
-not hold good.”
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2.14. The Committee asked for a copy of instructions issued by
Government laying down the scales of accomnmodation for' embas~
sies. From a copy of these instructions dated 20th July, 1954, the
Committee observe that they do stipulate that the norms laid down:
will apply “to actual usabie space” not including “space occupied:
by corridors, bath rooms, pillars etc.” The scales prescribed also-
take cognizance of the needs of the cypher section. ' =~ =

2.15. The Committee enquired whether it was not necessary
for the Mission to have approached the Government for prior
sanction when the guide-lines could not be followed in certain
cases for practical reasons. The witness stated: “This matter was
brought on the basis of the Audit paragraph in 1968. The Govern-
ment have considered it. Government have in fact seen a point
in it to the extent that we have circularised to our Missions that
when a similar situation occurs they should immediately bring
the fact to the notice of the Ministry of External Affairs for consi-
deration and, if necessary, special sanction....The main control
over renting of accommodation is not exercised by the Head of
the Mission but by the Government of India. Government must
be satisfied that the accommodation is such that it meets the
requirements of a Mission in a particular §ountry.”

2.16. The Committee enquired whether the Government consi-
dered it necessarv to revise the guidelines for future in view of
the practical difficelties faced by the Missions. The witness
stated: “Guidelines have not been revised....They remain as
guidelines. Decisions are taken by the Government of India.
There are puidelines to the extent that when a Head of a Mission
proposes the renting of buildings, he will follow these guidelines
and decide whether the buildings should be rented or not. Those
cases where the guidelines cannot be strictly observed, really come
to the Government of India............. We have brought this
particular aspect of the non-conformity of actual accommodation
rented to staff requirements to the notice of all concerned. We
have told them that whenever there is a reduction of staff nece»-
sitating reconsideration of accommodation requirements they
should immediately bring it to the notice of Government and seek
Government's approval.”

217. The Comunittee pointed out that the Surveyors of the Mis-
sion had indicated in 1964-65 that the landlord of one of the leased
huildings (at Jermyn Street) might wish to terminate the lease
which was expiring in 1969 and in that event the Mission could
have the advantage of being free from the lMability of restoring
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the building to its original condition on the expiry of the leage-
period. In 1068, thoAudithadalsosuggestedtotheMmimthat
in view of surplus office space, the Mission might agree imme-
diately to the landlord terminating the lease. The Committee
enquired why, if ‘there was surplus accommodation, this building-
was not surrendered, when Government could have thereby saved
also expenditure on restoration of building which they would
have had to incur before giving the building back to the owner..
The witness stated that the factor was fully taken into account.
In one of their letters tv the Mission, the Surveyors made this.
suggestion. The landlord was sounded but he did not confirm
what the Surveyors had surmised. Besides no claim was made by
the landlord for restoring the building to its original condition.

2.18. In reply to a question whether the lease for the building
at Jermyn Street contained no provision for its termination before
expiry of the period of the lease at the option of either parties,
the witness indicated that his information was that the lease was
for a fixed period and contained no provision giving option to the
parties concerned to terminate it earlier.

2.19. The Committee observe that the Indian High Commission at
London is at present housed in three buildings, two of which have
been leased from outside parties. The rent paid for the leased
buildings amounted to £ 34,520 per annum (or Rs. 6:2 lakhs). The
Mission was actually occupying four buildings paying a rent of
£ 43,020, till 1969, when it surrendered one of the buildings on the
expiry of its lease. The data furnished to the Committee indicates
that for quite some time, even after application of UK. liberal scales
of accommodation, which were at variance with the officially
approved scales, as well as a progressive reduction in the stremgth
of stafl, the accommodation with the Mission has been substantially
in_excess of requirements. The situation could not possibly be
remedied earlier, as the lease for one of the buildings, which was
given up in 1969 was for a fixed term. Even then the Mission could
have explored the possibility of surrendering part of the accom-

modation in another building (at Acton) which it has been sharing
with other parties.

220, The question of excess accommodation has, however, now
assumed greater importance, in view of further reduction in the
staff strength of the Mission which is under the contemplation of
Government. A team of Poreign Service Inspectors who inspected
the Mission in June-July. 1969 had recammended that 2358 pests in
the Mission should be reduced. This constitutes over 30 per cent
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«of the sanctioned strength of the Mission which as on 31st March,
1969 was 814. The Committee note that these proposals are under
the comsideration of Government. The Committee would like Gov-
-ernment to come to an immediate decision on this question, so that
‘the Mission may not continue to be burdened with surplus staff. As
-an off shoot to this, Government should also explore the possibility
of giving up immediately either in whole or in part, as may be
warranted, the accommodation in one of the buildings the lease for
which is due to expire in December, 1970.

221. The Committee have pointed out carlier that the Mission
«calculated its requirements of accommodation on scales which were
at variance with these officially prescribed. It was explained dur-
ing evidence that the Mission employed a large complement of staff
based on UK. conditions, and that therefore, it was felt that the
scales of accommodation laid down by the UK. Government should
be adopted. The Committee do not consider this a very valid
reason the representative of Ministry of External Affairs himself
admitted that “it is not altogether a satisfactory reply”. The Com-
mittee hope that Government will ensure that Missions abroad
adhere to scales prescribed by Government, while hiring accom-
amodation, due allowances being made, however, wherever circwm-
-stances so warrant.

2.20. An important question arises out of the data made available
1o the Committee in this case. The number of posts recommended
for reduction in the Mission, which is relatively one of the bigger
missoins overseas, amounts to over 30 per cent of the sanctioned
strength of the Mission. In some of the other Missions also, which
were inspected by the Staff Inspection Unit, a fairly substantial
reduction has been made, on their recommendations as would appear
from the data given at pages 15-16 of their report. A doubt does,
‘therefore. arise whether other Missions abroad also carry on their
rolls staff in excess of requirements. The Committee has slready
touched upon this matter in paragraph 1:16 of their Forty-Sixty
Report (Fourth Lok Sabha). They would like Government to
consider a comprehensive review of the position in all the bigger
missions by an independent agency like the Staff Inspection Unit
of Ministry of Finance.

Audit paragraph
‘Rengirs and re-decoration of ‘Sun-House’,

2.23. For residence of the Deputy High Commissioner of India in
the UX.. ‘Sun House' constructed in 1936 was acquired in 1946 for
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‘£ 13,750. On the basis of the Mission’s surveyorss annual report for
1964, the High Commission decided in 1965 to undertake certain
-essential interior decorations and external repairs to that building.
The estimates for the works were prepared by the surveyors and
tenders called for in March, 1965 and the lowest tender for £1,648
was accepted. Susequently, on the basis of oral instructions from
the High Commission the surveyors obtained from that tenderer
«stimate for certain additional works such as re-decoration of the
whole of the interior, resurfacing polished floors and repolishing
hardwood fixtures. The estimate (£1,882) for these additional
works was accepted and these works also entrusted to that tenderer.
As the work progressed, further oral instructions were issued to the
surveyors to carry out more additional works none of which was
contemplated in the surveyors report of 1964 on the building. No
estimate was obtained for these additional works and the con-
tractor who was doing the original work was asked to carry out
these works also on the authority of ‘variation orders’ issued by the
surveyors. Inclusive of the fee of £119 paid to the surveyors the
total expenditure on all the works (which were repairs and re-deco-
rations) was £6.225* (Rs. 1.12 lakhs). This was nearly 50 per cent
of the original price of the building viz., £13,750. The cost of the
works for which tenders had been obtained was £1,648 only. Re-
decorations and repairs for £4.458 were carried out for which no
tenders were invited.

(Paragraph 36—Audit Report (Civil), 1969)

2.24. The Committee drew the attention of the witness to the fact
that the building was purchased in 1946 at a cost of £13,750. On
the basis of the Mission’s Surveyors' annual report for 1964, repairs
and re-decoration were carried out in 1965-66 at a cost of £6,225
(Rs. 1.12 lakhs) which was nearly 50 per cent of the original price
of the building. The Committee asked whether the sanction of the
Ministry was obtained for excessive expenditure incurred. In this
connection they pointed out that in para 1.13 of the 42nd Report
(Third Lok Sabha), it had been recommended by the Committee
that the Heads of Missions should not sanction expenditure beyond
their financial powers, without the prior sanction of the Ministry.
Explaining the position, the witness stated: “The building was built
in 1936 and was acquired by us in 1946 for an amount of £13.750.
Despite the building having been one of the best architectural
pieces, there were certain defects which came to light with the
passage of time. The defects were internal... ... The concrete

" efnctudes flonring work costing [%42 which was got done through another

PARLIAMENT LIBRARY
(Libra ¥ & ¥ { 1 100 Bervios)
Craxtral Lovi, l‘ublmf

Aoo No R ..330546



2

structure did not allow fully for the contraction etc. of the building
due to seasonal effects...... (and...... ' certain corrosion of the stéel
rods was also noticed.... In 1957-58, extensive internal re-decora-
tion was carried out for the first titne, Again in 1959-60,* external
re-decoration was effected. In 1964, the official surveyors to the
Mission. ... actually recomménded to the Missioh comprehensive
renovatlon of the building, as they indicated that this had not been
carried out for a number of years. Their recommendations briefly
were that there should be extensive repairs to the walls, paint work
and to the wood work and metal work. . ..However, when this report
was received by the Mission, due to the then instructions which
made it imperative that all Missions should strictly curtail their
expenditure in foreign exchange, the Mission itself instructed the
surveyors to ask for tenders for a limited internal and external reno-
vation of the building. There were three estimates received for the
limited works which had been indicated by the Mission. The lowest
tender was £1,648 and the highest was £2,707. The surveyors
recommendation was that the assignment of the work should be
made to the lowest tenderer. While the work was actually being
done by the firm in question further defects came to light. The
surveyor then thought that it would be in Government’s interest not
to delay the carrying out of these further defects because they said
that when the firm of constructors or renovators were already on the
job, it would be economical for that firm to carry through the rest
of the defects which had come to light. The Head of the Mission
considered these recommendations and set up a small Committee for
the purpose. The Committee consisted of the Deputy High Com-
missioner, the officer-incharge of Administration and the Financial
Adviser to the Mission. This Committee came to the conclusion that
any further delay in the work of renovation would only result in
serious deterioration of the building and would also prove highly
uneconomical in the long run. In fact, the recommendation of the
Committee had the full concurrence of the Financial Adviser to the
Mission. These items were approved by the Committee and verbal
instructions were given to the surveyors at the site not only to expe-
dite the completion of the work but also to avoid any extra expen-
diture which would otherwise have been unavoidable if such repairs
were postponed. In the circumstances, the prior approval of the
Ministry could not be obtained but subsequently the approval of the
Ministry was obtained. The work actually commenced in the second
week of September, 1965 and was finished in a period of 16 weeks.
During this period the recommendatirns made by the Surveyors
for the continuation of the work of repair and renovation was exa-

eAn amount of 938 was spent ou major repairs in 19856 ¢7 and (r082-18-10
in 1957-58,



mined by the locnl Committee and approved ocally by the Mission
subject to the e:cpost-facto sanction of the Government. The sanc-
tion was accorded in 1968 when all the facts had beep gone into.
The payments were made in 1965, 1966 and 1867. A sum of about
£4000 was paid in 1965, another sum of £159 in 1965-66 and the
balance was paid in 1967-68. The point was also made that the total
«<ost incurred on these repairs and renovations was out of proportion
to the initial capital cost. The initial capital cost was incurred in
1846. The repairs were carried out after almost 20 years in 1965.
So there cannot be any strict correlation of the repairs carried out
in 1965 to the capital cost in 1846 .... .. ...... It has also to be
«considered in relation to the expenditure that Government of India
‘would have incurred if they had not purchased it in 1946 but had
rented property for the Mission. The estimate is about £23200,
starting over a period of about 20 years from 1946 to 1965. So on
both calculations we believe that the proposition was a sound one
and despite the fact that heavy expenditure was incurred on repairs

and renovations, Government had a commercially sound building in
their hands.”

2.25. The Committee pointed out that the entire work was car-
ried out piecemeal. Heavy expenditure was incurred in excess of
the normal authorities of the Head of the Mission without the
prior sanction of the Ministry and the expenditure so incurred was
Tater regularised by expost-facto sanction of the Ministry. The
+witness stated that such a procedure was in the interests of Gov-
ernment as a whole, because the surveyors had themselves pointed
out that sooner or later those defects would have to be rectified.
Government had taken a decision to carry out only partial repair
work in the imperative needs of economy at that time. When the
work was actually commenced graver defects were pointed out,
which it was thought, undesirable to postpone. The Head of the
Mission who was the man on the spot, therefore, in his best judge-
ment, in the interests of the building and in the interests of the
Government as a whole agreed to the recommendation that the rest
of the work should also be done despite the then instructions for
keeping expaenditure down to the utmost extent. The normal
maintenance expenditure had been laid down as 2.15 per cent of
the capital cost of the building. Within that permissible limit ex-
penditure can be incurred by the Head of the Mission for normal
‘maintenance. The total expenditure included two items, i.e., one
was a servicing charge of £384 and the other was an item of
£542 on the flooring which were within the competence of the
‘Mission itself. The Head of the Mission took the view in the larger
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interest of Government. He was not strictly complying with the
rules and regulations which require the prior approval of Govern-
ment. The overall interests are, in fact, the guiding consideration.
Government was satisfied that in the ultimate analysis, repairs.
were carried out for the proper maintenance of the building and
accordingly sanctioned it.

2.26. When the Committee enquired about the major defects:
noted later on, the witness stated that the nature of the defects was-
essentially in relation to dampness which had penetrated into the
structure of the building. There was also on attack of dry-ret in
the wood-work of the building. The corrosion of the steel rods
had been indicated by the surveyors in their report, but the inner
attacks of dry-ret in the wood-work and the dampness as such had
not been anticipated in the earlier report of the surveyors. That
was thrown open when the work of repair and renovation of the
building was being done by the firm of contractors. The work was:
commenced in the second week of September and the contractors
had hoped to finish it by the end of October. Due to leakage of
water into the walls, they were wet. As a result of that the rede-
coration work had to be held up till the walls were dry. Also some
of the fittings which were initially installed in 1936 had been found
to have been damaged and leaking and required replacement. So
to some extent it was clear that these defects were discovered
while the work was actually being done and to some extent also
the defects were known before the work commenced.

227. The Committee asked for details of the work done. These
have been furnished by the Ministry of External Affairs and are

indicated below:

1. Tender for external work . . . . . £1648
2. Trrernal works as on redecoration of ‘rierfon, resvrfic g

of polished floors and repolishine  hardwood fixures . £ 188

3. Other extra items . . . . . L1769

4. Renovation of floors . . . . . L4

5. Survevors fees . . . . . . . £266

Torar . ‘ . [61c6

The details of internal works, other extra items and fSloor renove—
tions are indicated in Appendices I to III to this report.
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2.28. The Committee enquired when special instructions were-
issued by Government to the Missions abroad to effect economy in
expenditure as a result of emergency. They were informed that
instructions in this regard were issued in December, 1965 and that.
these instructions were received by the High Commission after the-
work had been started on* Sun House’. The instructions to the sur--
veyors had been issued earlier in August, 1965.

2.29. The Committee pointed out that estimates for the works-
relating to certain escential interior decorations and external re--
pairs to the building were prepared by the surveyors and tenders.
were called for and the lowest tender for £ 1648 was accepted. The
othe woks viz. redecoration and repairs were carried out to the-
extent of £4458 on the basis of oral instructions and without invit-
ing tenders. The Committee desired to know the reasons for the
departure from the normal procedure of calling for tenders. The-
witness stated that the initial tenders were called for only the in-
escapable work. Subsequently while the men were on the job,
additional work had to be carried out. The Head of the Mission
thought that the best wav tn cut out delay and also in the overall’
interests of economy was to set up a small Committee composed’
of two or three officers to go into the items and assess the reason-
ableness of the amounts guoted and to sanction it on the spot.
The witness further added that the surveyors had pointed out
that in the very first instance when tenders were called for, there
was very wide disparitv. The lowest tender was £1648 and the
highest was £2707—more than one and half times. They had also-
indicated that if. a* that stage tenders were again called for,
there would be no guarantee that it could at all be done within-
the amount quoted by the firm that was working on the limited:
renovations.

2.30. The Committee note that an expenditure of about £ 6,100
{Rs. 1'R lakhs) was incurred in 1965 on the renovation of the
residence of the Deputy High Commissioner in London. The work.
was started on an assessment which put the cost at £ 1,648, Repairs
of this order were considered essential in view of the condition of
the building. However, by stages, the scope of the work was pro-
gressively increased till it amounted to about £ 6,100. It was stated
by the representative of Ministry of External Affairs that the
wagnitude of the work increased, because more and mere defects
came to notice as the repairs progressed and it was considered
undesirable to postpone these items of work. The Committee, how-
over, ebserve from the details of the supplementary work carried
out that the bulk of the work related to redecoration. Items like
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dxing “new bathroom suite”, constructinz “kitchen unit in recess
below window”, “installation of bookshelves”, “changing colour of
paintwork to windows”, fitting “formica tops” or redecorating “cooks’
bedroom snd W.C.” etc. could hardly be considered éssential items
of repairs arising out of the bad condition of the bu uilding.

2.31. The Committee see little justlﬁcatxon for public funds Imng
.expended in this manner by Missions abroad for provision of super-
.fuous amenities. In this case, the value of works executed without
calling for tenders amounted to thrice that of the original work
Moreover, the expenditure was incurred by the Mission without the
requisite sanction of Government who regularised it ex-post facto.
The Committee would like Government to issue instructions to the
Missions abroad to exercise utmost prudence in expending public
funds, so as to aveid recurrence of instances of this type. The pro-
cedure prescribed in the matter of sanctions to expenditure should
also be scrupulously adbered to by them.




CHAPTER Il
DEPARTMENT OF PARLIAMENTARY AFFAIRS
Audit Paragraph
Government Deputy Chief Whips

3.1. On 12th December, 1967, orders were issued by the President
appointing four Members of Parliament as ‘Government Deputy

Chief Whips’ in the Lok Sabha, Rajva Sabha and Informal Consul-
tative Committees.

3.2. In May, 1962, Government issued orders granting to each of
the ‘Government Deputy Chief Whips' salary of Rs. 1,650 per month,
in lieu of the monthly salary and daily allowance which as Mem-
bers of Parliament they are entitled to receive under the Salaries
and Allowances of Members of Parliament Act, 1954.

[Paragraph No. 132, Audit Report (Civil), 1969]

3.3. During evidence the Committee enquired about the appro-
priateness of Government regulating by an executive order the
emoluments payable to Deputy Chief Whips. They drew the atten-
tion of the witness in this connection to the opinion expressed by
Ministry of Law that while there may be “no legal impediment” to
Deputy Chief Whips being given sslary by virtue of an executive
order, it is a different matter “whether frcm the point of view of
propriety this course need be adopted or the law should be amend-
ed.” The Secretary, Department of Parliamentary Affairs explained
the position in regard to the issues arising out of the Audit para-
graph in the following terms:

“There are three important poinis involved. First, whether
the Gevernment Chief Whip and the Deputy Chief Whips
are poarty functionaries or whether they also perform use-
ful and important Governmont functions, because if they
are performing onty party function, then it is cbvious that
it would be wrong to make any payvm-nt to them from the
C-neohdated Fund of Indin. That is the first point.

The second point is this. Even assuming that they perform
Covernment functions, whether there is any line of demar-
caticn between the party functions and the Government
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functions. This becomes important if we make payment
to them from the Consolidated Fund.

Thirdly, assuming that they do perform Government func-
tions and aiso that there is such a line of demarcation,
still, whether it is within the competence of the Union

Government to make them payment by an executive order
and not by legislation.

In order that I may be able to answer these points satisfacto-
rily, I would like to give you briefly the origin and growth
of the office of the Government Chief Whip. Before the
Indian Independence Act came into force, an officer of
the Legislative Department used to be nominated to the
Indian Legislative Assembly. He was responsible for the
arrencement of Government business before the House,
and generally assisted the hon. the Leader. He main-
tained close contacts on the one hand with the hon. Mem-
bers in charge of the various departments of the Govern-
ment and. on the other, with the hon. Speaker and the
officers of the Legislative Assembly Department.

With the coming into force of the Indian Independence Act,
1947, the officials crased to be nominated to the legislature.
Hence the functicns which those offictals used to perform
devolved upon the Chief Government Whip who was in-
jitially not remunerated by any extra salary or allowance.
It was, however, subsequently felt that it was unfatr to
call upon the Chief Government Whip to continue to
shoulder the additional responsibility withrut any remu-
neration. On the analogv of the practice obtaining in the
House of Commons, the Chief Government Whip was,
therefore. designated as Secretarv to hon. the Leader of
the Constituent Assemblv (Legislative) by an executive
order and was given a monthly salarv of Rs 1500 plus a
mntor-car allrvwance of Rs. 200 per month with effect from
1st February. 1948, This was in lieu of the allowances
h~ was entitled to as a Member of the Constituent
Assemblv.

The functions assigned to him were the following:

1. To arrange Government business before the House.

2. To maintain liaison between the hon. Ministers and the
other members of the House in relation to official and
. non-officia]l business before the legislature.
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3. To maintain contact with the hon. the Speaker and the

Legislative Assembly Department in relation to Govern-
ment business.

4. To arrange priority of Government business in consu'‘a-

tion with the hon. Ministers concerned and the Mini. .~y
of Law.

5. During the non-session period, to attend to arrangements
connected with the holding of meetings of the various
Select Committees in consultation with the Legislative
Assembly Department and the Ministries concerned; and

6. Generally to act under the directions of the hon. the
Leader.

In October, 1948, the Government Chief Whip and the Secre-
tary, Lok Sabha, during their visit to London, met the
Rt. Hon. Mr. William Whitely, Government Chief Whip,
and Mr. Charles Harris, Secretary to the Government
Chief Whip, House of Commons, with the object of gather-
ing first-hand information about the actual organisation and
working of the Chief Whip’s office in the United Kingdom.
Verbatim proceedings of this meeting are available,
These proceedings amply prove that the Government
Chief Whip in the United Kingdom is entrusted with
many important Government functions. In the words of
Mr. Whitely, ‘The Chief Whip is the Government’s Man~
aging Director in the House of Commons. He is the
Prime Minister's agent for seeing that Government legis-
lative programme is put through the Commons’.

In view of the growing importance of the work allotted to the
Government Chief Whip in India, he was given the status
of a Minister f State on 14th December, 1948,

In the light of the information collected during his visit to
London referred to above, the Government Chief Whip
recorded # note on 14th December, 1948 containing a pro-
posal for the creation of a separate office for the Govern-
ment Chief Whip and centralisation therein of work relat-
ing to management of parliamentary business in the
House ...... ...... ... With the
concurence of the Ministries of Law and Finance, a nuec-
leus oMice was created in the Ministry of Law for the office
of the Government Chief Whip on 26th January, 1948.
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On 16th May, 1949, the following notification was issued by the
Government of India, Ministry of Home Affairs:

‘The Governor-General is pleased to announce the creation
with immediate effect of a Department of Parliamen-
tary Affairs under the Minister of State for Parliamen-
tary Affairs. This Department will take over from the
Ministry of Law the work in connection with the func-

tions of the Government Chief Whip and other Parlia-
mentary Affairs.’

This will clearly indicate that the Department of Parliamen-
tary Affairs under the Minister of State for Parliamentary
Affairs was created with the specific purpose of taking
over the work in connection with the functions of the
Government Chief Whip

In view of the increasing pressure of work of the Government
Chief Whip, who was also the Minister of State for Parlia-
mentary Affairs, two Government Deputvy Chief Whipe
were appointed, one for the Council of States and one for
the House of the People respectively w.e.f. 20th August,
1952, to assist him in his duties. Since they were to assist
Government Chief Whip in his governmental functions
and since the latter's functions had already been demar.
cated by giving the Chief Whip the status and designation
of Minister of State for Parliamentary Affairs, it was not
considered necessary to give them a separate designation
to demarcate their governmental functions. While consi-
dering the question of emoluments tn thuse Government
Deputy Chief Whips, the Minister of Parliamentary Affairs
made a specific reference to the Minister of Law enquir
ing whether it would be necessary to intrnduce a Bill in
Parliament authorising payment of such emoluments. The
then Minister of Law . ... replied on 11th October, 1952
that apart from the question rf removal of any disquali-
fication which they might otherwise incu: ¢n the ground
that thev would hnld an office of profit under the Govern-
ment, he saw nn reason why a Bill should be necessary for
the appointment ¢f Governrient Deputy Chief Whips for
giving them any emoluments. Accordingly, the Preven-
tion of Disqualification Act, 1950 was suitably amended in
Januarv, 1954 to remove the disqualification. Thereafter,
with the concurrence of the Ministries of Lew, Home and
Finance, the Government took a decision on 13th October,
1954 that Government Deputy Chief Whips should be
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given the same privileges and amenities as were allowed
to Parliamentary Secretaries, but that no separate enter-
tainment allowance need be given to them. Thus, the
Government Deputy Chief Whips continued to have the
same privileges and amenities as were allowed to the
Parliamentary Secretaries from the year 1954 till 31st
March, 1968. I may add here that the privileges and
amenities to the Parliamentary Secretaries at the Centre

have all along been regulated by executive orders and not
by legislation.

After the Fourth General Elections the party composition of
the Central and State Legislatures changed radically and
a genera) feeling grew that it would be necessary to enlist
the cooperation of various political parties to a much
greater degree for the smooth and efficient transaction of
Government business in Parliament by strengthening the
Whips’' organisation. This feeling was reflected in the
following unanimous recommendations made by the Sixth

All India Whips’ Conference held at Simla in Oectober,
1967:

The Government Chief Whips of the States/Union Terri-
tories should be Ministers of Parliamentarv Affairs as
in the Centre; the Government Deputy Chief Whips
should be either Deputy Ministers or given the status
of Deputy Ministers; the Chief Whips of the recognised
Opposition Parties in Parliament/Legislatures should be
given facilities as available to Deputv Ministers; and
the Reginrnnl Opposition Groups in Parliament Legisla-
tures should be given the facilities as are available to
Parliomentarv Secretaries. Suitable facilities should be

provided t~ Whips of different parties in the Metropoll-
tan Council also’

It was decided to implement this recommendation by stages.
The first stage of the recommendation already stood im-
plemented at the Centre and was meant for the States

After considering all the aspects of the matter and after
prolonged discussions with the various Ministries, Gov-
ernment took a decision on 10-5-1968 to raise the status of
Government Deputy Chief Whips from that of Parlia-
mentary Secretaries to that of Deputy Ministers with
corresponding emoluments and facflities with some minor

modifications. The above step was taken by an executive
order.
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{ shall now briefly explain Government’s stand regarding the
correctness of this step from three aspects—constitutional
and legal angles and propriety.

Taking the constitutional aspect first, the relevant article of

the Constitution in this respect is article 102(1)(a) which
reads as under:

‘A person shall be disqualified for being chosen as, and for
being, a member of either House of Parliament:

(a) if he holds any office of profit under the Government of
India or the Government of any State, other than an
office declared by Parliament by law not to disqualify
its holder;’

Since by section 3 (b) of the Members of Parliament (Preven-
tion of Disqualification) Act, 1959, the office of the Deputy
Chief Whip is not disqualifying its holder from being a
Member of either House, this constitutiornal bar does not
operate.

Coming to the legal aspect. prior to taking a decision in thig
matter a specific reference was made to the Ministry of
Law, enquiring whether in the event of government's
approval to treat the Deputy Chief Whips on par with
the Deputy Minister, any amendment of the Act would
be necessary or whether the object could be achieved by
issuing an executive order. The Law Ministry gave the
categorical advice that there was no legal impediment to
Deputy Chief Whips bein7 given the same status a; the
Deputy Ministers regarding the payvment of salaries and
allowances.

1 will now briefly deal with the propriety aspect. One point
raised by the Accountant-General about propriety is that
a Member of Parliament is being paid out of the Consoli-
dated Fund more than what the appertaining legislation,
namely, the Salaries and Allowances of Members of Par-
Parliament Act, 1954, provides. This Salaries and Allow-
ances Act makes provigion for payment in regard to duties
of Members of Parliament in the House, or in the Commit-
tees or work connected therewith, but it does not prevent
the Government from assigning work to Members of Par-
liament and making payment for that. As you are well
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aware, from time to time Government appoint Members
of Parliament to various governmental committees and
pay them for attending those committees. These are decid-
ed by executive orders issued by the Ministry of Finance
from time to time. The only care that has to be exercised
therein is that it should not attract the provisions of the
Constitution disqualifying members from being Members.
of Parliament..........
The other point about propriety aspect is whether these are
essentially party posts. 1 have tried to explain the posi-

tion both in the United Kingdom and in India. Essontially,
they are not.

The third propri~ty aspect is whether Government was trying
to do something bchind the back of Parliament. I would
very respectfully submit that the Government had not
done anything behind the back of Parliament. I would
have pleaded guilty t. that charge if we had not accepted
the suggestion made by the Accountant General in  his
very first letter, wherein he told us to the effect ‘please go
in for supplementary demands for grants for this purpose
and alwo open a separate sub-heasd which will clearly indi-

cate the salaries pavable to the Government Deputy Chief
Whips'.

We have agrend to this suggestion and the sup-
plementary demands did attract the attention of Members
of Parltament. As a miotter of fact, Sir, as you are well
aware, your distinguished predecessor moved a cut motion
and raised some obiectim. When the Minister met those
objections in his rep!v the House was pleased ‘o throw
out that cut motion and the House agreed to the demands.
So, those supplementary demands became part of the
Appropriation Act. We had no intention of doing anything
behind the back of Parliament, because this was sup-
ported by the parties both at the Centre and in the States.
There is no question of trying to do something behind the
back of Parliament.

® [ ] * *

There is one more point of propriety which the Auditor«
General has not raised but which this august body can
very legitimately raise, namely, the Government has im-
plemented only the firxt and second stages of this recom-
mendation; what about the subsequent stages? 1 am happy
1o inform the Committ.» that the Government have ae-
cepted in principle that the recommendation of the Sixth
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All India Whips’ Conference should be implemented in toto
and that suitable legislation should be brought forward
for this purpose. I hope this will satisfy the Auditor-
General also.”

3.4. The Committee feel that it was highly improper for Govern.
ment to have issued executive orders fixing ad hoc the emoluments
payable to Government Deputy Chief Whips. These orders virtually
equated Deputy Chief Whips with Deputy Ministers, though Govern-
ment were fully aware that the Salaries and Allowances of Ministers
Act, 1952 does not recognise such an equation or authorise such remu-
neration,

3.5. The Deputy Chief Whips are Members of Parliament and
their entitlement, in the normal course, is regulated by the Salaries
and Allowances of Members of Parliament Act, 1954 and Rules made
thereunder. If Government wanted to remunerate them on a basis
different from that laid down in or under this Act in consideration
of their discharging certain functions, propriety required that they
should have brought the matter before Parliament through suitable
legislation,

3.6. What is particularly regrettable is that Government should
have chosen to issue executive orders on the subject even after the
Ministry of Law had indicated that in the interests of “propriety”
Government should enact legislation on this subject. Pointing out
that “there is no legal impediment to Deputy Chief Whips being
given the same status as Deputy Ministers”, one view expressed in
the Ministry of Law stated that “the proper course for implementing
the proposal would be to make suitahle amendments in the Salaries
and Allowances of Members of Parliament Act, 1954” It was also
“recalled” in this connection “that on an earlier occasion this Ministry
(Ministry of Law) had advised that provisions for facilities like a
tree furnished house, free telephone and daily allowance on duty given
to Deputy Chief Whips should be made by making suitable provision
in the Salaries and Allowances of Members of Parliament Act, 1954,
and not by an executive order.”

3.7. While deprecating what has been done, the Committee note
that Government have since decided to bring forward suitable legis-
Iation before Parliament to cover all these matters. The Committee
would like this to be done without any further delay so that further
payments do not continue indefinitely without specific Parliamentary
suthorisation therefor. ..

New Depsr;

April, 4th 1970 ATAL BTHARI VAJPAYEE,
Chaitra, 14th 1892 (S) Chairman Public Accounts Committee.



APPENDIX 1

Desails of Internal Works as on redecoration of Interior resurf.cing of Polished
floors, and r epolishing Hardwood fixtures carried out in the building
“Sun House (1881)

(Ref. para 2:27 of the Report)

Humber: & Flint 6, Lincolins Inn fi<ld, and
9 Stone Buildi~g, London.
24th August, 1968.
Lownge and Dining Room
£ sh. 4
Redecorate . . . o . 140 10 ©
Repair defective flooring . . . .« 50 o o
Repolish fircplace . . . . . 5509
Repolish fitted unit . . . . . . 26 9 ©
Servery
Redecorate . . . . . . . 15 15 ©
Repair and repolish fitment . 17 8 6
Kitchen
Redecorate . . . . . 42 o 0o
Repolish cabinets . . . . . 41 9 o
Will tiling below front window 30 0 0
Renew sink waste (Provisional) . . 20 0 ©
Cok’s W. C.
Redecorate . . 12 4 ©
Cook's Bedroom
Redecorate . . . 5 7 6
Cloahkroom
Redecorate . . . . 51 5 0
Aiving Cupboard

Store Room . .
Redocorste . . o
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Cleaners Cupboard

Redecorate . .

Rear Addition Bedroom
Redecorate

Lobby adjoining last
Redecorate
Repolish skirtings .

Hall and Stair.:se 10 Enirance
Redecorate
Repolish skirtings
Repolish No. 6 doors

Lobby 10 Kitcher:
Redecorate
Staircase Grownd Floor to Root
Redecorate
Repoli:h margins
Main Bedroom
Redecorate . .
Repolish  fitting under window
Lobby Bedroom,Bathroom

Redecorate i .
Repolish fitment

Addstion Room off last

Redecorate . . .
Main Bathroom

Redecorate

Replace cracked Vitrolite (Provisional)

£ sh. d.

4 0

4714

21 10
2 2

67 10
T 14

€312
16 13

17 2

8 8

o

[= J o)

0

¥
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Resilver mirrors (Provisional) .
Resurface block wall linings
Renew low-level W.C. suite

Bedroom 2 (Dressing Room)

Redecorate
Repolish wardrobe .
Repolish two units inside and out
Repolish dressing table
Repolish bedside cabinet
Bedroom 3 (Lcft Frome)
Redcecorate
Second W.C.

Redecorate .
Renew low-level \X .C.. suite

Second Bathroom

Ruse level of the wall tiling and redecorate

Bedroom 4 {(Right Room’
Redecorate

Bedroom < {Left Rear)
Redecorate

Lawndry Room
Construct screen to tanks

Renew defective sink
Redecorate .
(Garage

Redecorate

Generally

Lining to walls. if required, allow 500 5q. }ds
@4l- per sq. yd

£ sh. d.
20 0 ©

30 0 0

. .

- WA
‘IaN\S\ON
w» oo™
aw o O

4714 ¢

1218 o©
30 0 ©

3217 ©

. 100 © O

Repair, overhaul, renew pam as necessary to all door
urniture,  locks, window ﬁmngs and doos spnngs

{Provisional’;

0 0 ©

Contingency sum to be cxpcndcd os dsrcmd or dcdumd

in whole or in part if not so used.

TOTAL

. 1o 0 ©

188y 12 6
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APPENDIX II

Details of other Extra items—carried out in “Sun-Houss”

(£ 955 plus £ 814==£ 1,769)
(Ref. Para 227 of the Report)
Desails of £ 955/-

Cuthbert Lake & Clapham 9. Stone Buildings,
Lincoln’s Inn
London
3oth November, 1967

{ sh. d.

Installation of bookshelves as authorised in your letter of
25th November, 1965 . . 7% 0 o

Additional charges in respect of changing colour of paint-
work to windows as advised in our letter of 29th
December, 1965 . . . . . 20 0 9

Additional works as confirmed in our letters of 21st July
and 19th Aug. 1966 . .

Repairs to asphalte roofs include major repairs to main
roof . . . . . . . . Is6 8 3

Repair of fractures 10 balcony in front of‘{,oungc . isiv 0

Repair of south-west corner due to defective rainwater
pipe . . . . . . . . 12 2 3§

Completely stripping soffit of balcony to lounge &
redecorating due to breakdown of old decorations as
reporied in our letters of 215t July and l9th Aug ,
1966 . . 98 0 o
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Additional works as in structed in your letter of 4th
Agg; 1967 and confirmed in our letter of 7th April,
I

Repairs to cloakroom shower fitting & tiling . . 17 X
Redecorations in guests bedroom . . 9 0

Reinstatement of decorations to lounge . . 43 11

Additional works in accoidance with instruction. given to
us and the contractors on »ite during progress of works :

Main Bedroom

Strip and repolish invalid tables, disconnect well light over
bed and scal off, and take off headboard from bed and fix
pelmet . 10 16

Main Bathroom

Axtra cost of retiling wall sand ancillarv work. as instructed
over and above work included ir estimates . 101 O

Bedroom No. 2

Take out cupboard and make good. refair of pop up waste
and attena to eiriock in hot water plpe to nnk and renew
pelmet . . 15 9

Guasts Bathroom

Bxra cost in retiling bathroom in lieu of work included
in estimotea and provision of plate glm thelf, bathroom
cabinet and toilet roll holder . . 23 9

Dining Room
Remove sun emblem from glass . . . . o 18
Lounge
Extra for hanging silk psper, repsinting wslls difierent
colour, making good defective vencearto deor and 1eking

off all cupboard door. , casing snd ref xing and rrov:d-
* ing moulding 10 pclmct s0 ©

Cloakroom

Tuke dJown miror and make good and fit different mirror,
tuke down coat hook: and  backboard make good and fit
new backboard and hooks, supply and fix p screen
to top of shower opening, renew panc of glass and
perovide new bathroom cabinet and toslet roll holder. 37 18
Kischen

Extrs for bright finish to cupboards, uﬁnﬁ:n frame of
servery hatch and building up snd plastering both sides
out cuptm;ds. !ormin;accw pcrch mdmnk-

ing good floor 319
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£ sh. ds
Take out 2 No. doonmdmstwithpom:omnsot
refrigerator 4 40
Bxtra cost of work to sink unit including additioral
repairs to pipework where defective over and above
approximate estimate and casing in pipes on floor . 20 18 3
‘Qenerally
Take off doors to ease after floortiler. . . . 1310 O
Remove television aerial and make good . . . 2 7 6
Ir additior it wa necessary 10 carry out extra works
externally 10 obtain a satisfactory finish and details are
given as follows :
Extra cost of window repairs above provnslonal sum
included in estimates . . . 27 6 ¢
Rebed additional coping stones and renew extra stones . 1215 o0
Extra cost for chimney stack rcpmrs over and above
specification . 2115 ©
Bxtra making good to wall surfaces prior to rcdccommg
due to resting for reinforcement . . 100 0 O
Damp-proofing to retaining wall . . . . 25§ 0 0
ToraL . . 95s o o

Details of other extra Items—Carried out in ‘S House”
Lossplus  [814—Toal  [1.769)

(Ref para 2:27 of the Repori)
Details of £ 814 © ©

HUMBERT & FLINT 6, Lincoic's Inn
Field,

o and
9, Stonc Buildings
London ’
16th November, 1965
EBxtra worvks as instructed
V.0 1 Teke down mirror and dressing table unit
Bedroom 2, fit small mirror & pmwdc te
splashback . 9 1 3
Provide glass shelf Bedroom No. 2 . 310 0
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v.0. 3
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Take down mirror in Main Bedroom and make
good wall. Cut chases for and make good after
electrician .

. . . .

From 12”X12” ventilator in store cupboard

Extend wood csging to chimney breast and
provide moulded supports for mamel

Cover fractured wall in Bedroom No. 2 Polish
terrazzo to staircase

Hack off and renew asphalte 10 store roof and
roof over addition .

Form R.W. Channel at rear of Lounge
and fix new bath room suite

Cut down cupboard door in lobby and form
mullion .

Fit ‘Formica’ topsto units in Main Bedroom
Fix white glazed tiles to Kitchen walls from
right of entrance doot, around window wall
and finish on arris adjoining Servery door

Provide ‘Hygena’ cupboard ﬁmng berween
cooker and sink .

Construct Kitchen unit in recess below
window

Piovide and fix bsthroom cabinet

Provide glass shelf in Bathroom . .

Provide ﬂuoraccm xmp h;ht in Main Baih-
room

Renew defective hot water pipes in Kiichen

Cover fraciured wall in Bedroom No. 3 as
before . . .

.

Replace mirror and rcpmmon basin  in
Cloakroom

Various clectrical works as instructed on site

To1alL

£ sh. d.
8 s 0
6 18 10

a8 v
o
o

oo
(=1

22717 ©
25 0 O

200 0 ©

7 6 o
21 6 6

39 5 8

2710 0

8B 0

1510 1

314 ©

1015 ©

12 o o

617 ©

— . ———— A

814 0 ©



APPENDIX I
Renovation of floors—Carried out in “Sun House” ([542/-)
(Ref. Para 227 of the Rapore)
J. W. SWAN & Co. Lid., 52, Eloanor Road,
London.
gth September, 196§
Specificarion To uplift existing floor covering and to supply and lay on over all

screed of latex/cement 1o provide a switable surface for our
material. To supply and lay materials es detailed below,

Area, Design  Best Bedroom. Dressing Room & Corridor £ sh d
& Price
Armstrong’s Cork tile 127 x12°%3/16”
w_axcd finished.

43 squarc yards @ 69/~ . . . . 48 7 ©
Best Bathroom
Armsuong’s vinyl cotlon “Cactilian” tiles ¢* %9’

colour 1446 S square yards Jf1a, . 60 o o
Bedrooms (3) and Toilet
Armstrong’s ‘“‘Acooflex™ tiles 9°x9°x1/10" .

oolour. CV785 Moonstone.

40 square yards @ s9/- . . . 11 0 o
Guesis Bathroom and Toilet

Armstrong’s shect viny! “Putrician™ colour
86011. 4 square yards @/ § . . 20 0 ©

Washroom and W.C.
Armstrong’s Cork tile 12 *»12°%3/16°

wax finished 8 square yards @ [69/- . 2712 ©
Kitchen
Armstrong's sheet vinyl “Montina” colowr

86700.1 9 square yards @/ 7 . . 133 0 ©

TotaL . . so6 19 ©



Area
Design

Price

43

Corndor First Floor.

Armstrong's cork tiles 12” X 12” % 3/16” Medium shade 8s
laid 1o Best Bedroom a~d Dressi-g Room.

To uplift existi g floori g a. .d to supply and lay an overall
screed of latex/cement. To supply a d lay Cork tiles as
above and to supply und fit one Ferodo aluminium nosing
to top tread of stairs.

or the sum of £43 2 64
Total 7550 1 6d4°

*A sum of £542'- was paid 1o the firm.



APPENDIX TV

Summary of Main Conclus.ons' Recommendations.

Sr.

No.

Para M istry Depnt. T T T
No. concer. ed Co- clusions Recommendations
2 3 4

Ministry of Home Aﬂ‘un 'I'he Commxttee regret that due to d‘elayr-m-ﬁndmwgm;u—i—tal:b

posts for certain officers on their return from leaveldeputation, Gov-
ernment had to incur an infructuous expenditure of about Rs. 68,000
as salaries paid to them for the period of their ‘compulsory wait-
ing. In one case alone, involving an officer of the rank of a
Secretary. the periad of waiting amounted to as much as ten months

and the official had to be paid during this period salaries amounting

to Rs. 40.750. B
114 It The Committee had accasion to comment on a similar case in
paragraph 286 of their Sixty-Sccond Report (Third Lok Sabha).
Apart {rom entailing ‘niructuous expenditure, the recurrence of these

cases will have a demoralising effect on the administration.

"1 The Committee wonuld like effective procedures to be evolved
to prevent repetitinn of cases of this kind. A drill for this purpose
is stated to have been worked out in respect of appointments to
posts below the rank of Secretary to Government where the fear
that the matter mav be brought to the notice of the Appointments
Committee of the Cabinet is stated to have worked as a deterrent
against delays. For appointments to the level of the Secretary, it
is the Appointments Committee of the Cabinet which has to approve
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the appointments. A procedure will have to be worked out to
ensure that all proposals are processed for approval by this Com-
mittee well in time.

There is ancther point which the Committee would like to
mention m this context. There are grounds to believe that a number
of organisations under Government carry surplus staff on their rolls.
The Comrntier had called sttention to this matter in paragraph .8
of their Ninetieth Report (Fourth Lok Sabha) where they had point-
cd out that on an average one out of seven posts was found surplus
in orgamsations examined by the Staff inspection units of Ministry
of Finance between 1964-65 and 1968-69. The studies conducted by
the otaff inspection unit had also disclosed that the number of surplus
posts has tended tooanerease over the vears. The findings in a later
part of :hi. IUoort would also show that one of the bigger Indian
Mission Over o as has surplus staff to the extent of 30 per cent of its
sunctioned strength. The representative of the Ministry of Home
Aflairs alsu admitted that there was “room for review” of the staff
position. The Committee would, therefore, like to reiterate their
earlier recommendation for a periodical review of the staff position
in Government organisations on the basis of which suitable actions

shauld be taken.
In order to check further unnecessary increase in staff

strength the Committee would also suggest shifting of all proposals
for further accretion to the present strength in Government Orga-

nisations by an independent and well equipped agency like the Staff ! !

' 4
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Inspection Unit as recommended by the Administrative Reforms
Commssion.

The Committee note that Government transported 5,982
quintals of foodgrains between 25th March, 1966 and 30th March,
1966, when they could well have deferred the transport for a few
days till April. 1966, when the same contractor could have been
asked to transport them at rates which were much lower. The
resultant extra expenditure was Rs. 1-06 lakhs. The case is stated
to have been reierred to the Central Bureau of Investigation. The

Committec would like to be apprised of the findings and the action
taken thereon.

The Committee observe that the Indian High Commission at
London is at present housed in three buildings, two of which have
been leased from outside parties. The rent paid for the leased
bui'dings amounts t: £ 34520 per annum (or Rs. 6:2 lakhs). The
Mission was actually occupying four buildings paying a rent of
£ 43020, till 1969, when it surrendered one of the buildings on the
expiry of its lease. The data furnished to the Committee indicates
that for quite some time, even after application of UK. liberal scales
of accommodation, which were at variance with the officially
approved scales, as well as a progressive reduction in the strength
of staff, the accommodation with the Mission has been substantially
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I excess of requirements. The situation could not possibly be
remedied earlier, as the lease for one of the buildings, which was
given up in 1969 was for a fixed term. Even then the Mission could
have explored the possibility of surrendering part of the accom-
modation in another building (at Acton) which it has been sharing
with other parties. '

The question of excess accommodation has, however, now
assumed greater importance, in view of further reduction in the
staff strength of the Mission which is under the contemplation of
Government. A team of Foreign Service Inspectors who inspected
the Mission in June-July, 1969 had recommended that 258 posts in
the Mission should be reduced. This constitutes over 30 per cent
of the sanctioned strength of the Mission which as on 31st March,
1969 was 814 The Committee note that these proposals are under
the consideration of Gavernment. The Committee would like Gov-
ernment to come to an immediate decision on this question, so that
the Mission may not continue to be burdened with surplus staff. As
an off shoot to this, Government should also explore the possibility
of giving up immediately either in whole or in part, as may be
warranted, the accommodation in one of the buildings the lease for
which is due to expire in December, 1970.

The Committee have pointed out earlier that the Mission
calculated its requirements of accommodation on scales which were
at variance with those officially prescribed. It was explained dur-
ing evidence that the Mission employed a large complement of staff
based on UK. conditions, and that therefore, it was felt that the

. — o -~

oo e
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Ministry of Exteraal Affairs.

“scales of accommodation laid down by the UK. Government should
be adopted. The Committee do not consider this a very valid
reaszon the representative of Ministry of External Affairs himself
admitted that “it is not altogether a satisfactory reply’. The Com-
mittee hope that Government will ensyre that Missions abroagd
adhere to scales prescribed by Government, while hiring accom-
modation, due allowances being made, however, wherever circum-
stances so warrant.

An important question arises out of the data made available
to the Committee in this case. The number of posts recommended
for reduction in the Misgsion, which is relatively one of the higgen
missoins overseas, amounts to over 30 per cent of the sanctioned
strength of the Mission. In some of the other Missions also, which
were inspected by the Staff Inspection Unit, a fairly substantial
reduction has been made, on their recommendations as would appear
from the data given at pages 15 and 16 of this report. A doubt does,
therefore, arise whether other Missions abroad also carry on their
rolls staff in excess of requirements. The Committee had already
touched upon this matter in paragraph 1.16 of their Farty-Sixth
Report (Fourth Lok Sabha). They would like Governmsent tn
consider a comprehensive review of the positien in all the bigger
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missions by an independent agency like the Staff Inspection Unlf
of Ministry of Finance.

The Commxttee note that an expenditure of about £ 6,100
(Rs. 18 lakhs) was ihcurred in 1965 on the renovation of ﬂli
residence of the Deputy High Commissioner in London. Thé work:
was started on an assesstnent which put the cost at £ 1,648. Repairh-
of this order were considered essential in view of the condition of.
the building. However, by stages, the scope of the wotk was pro-
gressively increased till it amounted to about £ 6,100. ft was statelt
by the represeniative of Ministry of Exterhal Affairs that fthe

magnitude of the work increased, because more and more defects.

came to notice as the repairs progressed and it was consideréd to
undesirable to postpone these itetns of work. The Committee, HoW-
ever, observe from the details of the supplementary work cartféd
out tha' the bulk of the work related to redecoration. Items Mke
fixing ‘new bathroom suite”, constructing “kitchen unit ih recéss
below window”, “installation of bookshelves”. “changing colour éf
paintwork to windows®, fitting “formica tops” or redecorating “cooks’
bedroom and W.C." ete. could hardly be tonsidered essential Hems
of repairs arising out of the bad condition of the building.

The Committee see little justification for public funds being
etpended in this manner by Missions abroad for provision of super-
fluous amenities. In this case, the value of works executed without
calling for tenders amounted to thrice that of the original work.

Moreover, the expenditure was incurred by the Mission without the:
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requisite sanction of Government who regulansed it e.r-post facto
The Committee would like Government to issue instruction to the
Missions abroad to exercise utmost prudence in expending public
funds. so as to avoid recurrences of instances of this type. The pro-
cedure prescribed in the matter of sanctions to expenditure should
also be scrupulously adhered to by them.

The Committee feel that it was highly improper for Government
to have issued executive orders fixing ad hoc the emoluments pay-
able to Government Deputy Chief Whips. These orders virtually
equated Deputy Chief Whips with Deputy Ministers, though Govern-
ment were fully aware that the Salaries and Allowances of Minis-

ters Act, 1952 does not recognise such an equation or authorise such
remuneration.

The Deputy Chief Whips are Members of Parliament and their
entitlement, in the normal course, is regulated by the Salaries and
Allowances of Members of Parliament Act, 1954 and Rules made
thereunder. If Government wanted to remunerate them on a basis
different from that laid down in or under this Act in consideration of
their discharging certain functions, propriety required that they

should have brought the matter before Parliament through suitable
legislation.

What is particularly regrettable is that Government should have
chosen to issti» executive orders on the subject even after the Minis-
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try of Law had indicated that in the interests of “propriety” Govern-
ment should enact legislation on this subject. Pointing out that
“Therc is no legal impediment to Deputy Chief Whips being given
the same status as Deputy Ministers” one view expressed in the
Ministry of Law stated that “the proper course for implementing the
proposal would be to make suitable amendments in the Salaries
and Allowances of Members of Parliament Act, 1954”. It was also
“recalled” in this connection “that on an earlier occasion this Minis-
try (Ministry of Law) had advised that provisions for facilities like
a free furnished house, free telephone and daily allowance on duty
given to Deputy Chief Whips should be made by making suitable pro-
vision in the Salaries and Allowances of Members of Parliament Act,
1954, and not by an executive order.”

While deprecating what has been done, the Committee note that
(Government have since decided to bring forward suitable legislation
before Parliament to cover all these matters. The Committee would
like this to b2 done without any further delay so that further pay-
ments do not continue indefinitely without specific Parliamentary

authorisation therefor.

3



Sl Name of Agent Agency S, Name of Agent Ageocy
No. No. No. No.
DELHI 33. Oxford Book & Statlonery 68
Company, Scindia House,
24, jain Book A Con- 11 Connaught New
naught Place, New Delhi. Deihi-1,
25. Sat Narain & Som, 3141, 3 34 Peopie’s Publishing House, %
Mohd., Al Bazar, Mon Rani Jhansi Road, New
QGate, Delhl. - Delhi.
6. Atma Ram & Sons, Kash- 9 35. The United Book Agency, 88
mere Gate, Delhl-6. 48, Amrit Kaur Market,
Pshar Ganj, New Delhi
2. J. M. Jaina & Brothers, 11
Mot Gate, Delhi. 36 Hind Book Houwe, 82, 93
Janpath, New Dethi,
B D0 o, Ay, B Bookwell 4, Sant Narao- 9%
! * ) fgrswy
New Delbl. Camp.ma
9. The Eaglish Book Store, 20 A
7-L., Conoaught Circus, MANIFUR
New Delhl. 35. Shii N. Chaobe Siogh, 77
News Ramla} Peu!
30, Lakshmi Book Store, 42, 2 High School  Annexe,
m LMuket, Junpaths, Imphal.
AGENTS IN POREIGN
3. Banree Brothers, 188 Laj- n COUNTRIES
patral Murket, Delhi-8., 39. The Secretary, Establish- 59
‘meat  Department, The
32. Jeysaa Book Depot, Chi 66 High Commission of India

parwala Kuan, Karol .
New Delbd.

i House, Aldwych,
LONDON, W.C.—2
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